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LAW AND JUDICIARY DEPARTMENT
Madam Cama Road, Hutatma Rajguru Chowk, Mantralaya,

Mumbai 400 032, dated the 10th October 2017

NOTIFICATION

MAHARASHTRA PUBLIC TRUSTS (SECOND AMENDMENT) ACT, 2017.
No. BPT 1116/C.R.95/Desk XV.—In exercise of the powers conferred by sub-Section (2) of

section 1 of the Maharashtra Public Trusts (Second Amendment) Act, 2017 (Mah. LV of 2017)
Government of Maharashtra hereby appoints the 10th October 2017 to be the date on which the
said Act shall come into force.

By order and in the name of the Governor of Maharashtra,

M. B. GOSAVI,
Legal Advisor-cum-Joint Secretary.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY  SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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